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ORISSA ACT 13 OF 1992

*THE ORISSA TRANSPORT VEHICLES (LEVY OF TOLL)
ACT, 1992 :

[Received the assent of the Governor on the 17th March \1 992, first ublished In
an extraordinary issue of the Orissa Gazette, dated the 2ist March 1992]

AN ACT TQ PROVIDE FOR THE LEVY OF TOLL ON CERTAIN MOTOR
VEHICLES ENTERING INTO THE STATE OF ORISSA AND FUR
MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

BE it enacted by the Legislature of the State of Orissa in the Forty-third Year
of tht Republic of India as follews:— -

1. (1) This Act may be called the Orlss&Transport Vchicies (Levy of Toll) Act,

Short tifle,
extent and
commence- .
raent, {2) It extends to the whole of the State of Orissa.
(3) it shall come into force on such date as the State Goveromenl may,
by notilication, appoifit. ‘ -
Dafigitions. 2. In this Act, unless the gontegt otherwise requires, —
includes a

(a) **barrier” means a barricr established under section 4. and
check post or & barrier established or set up wnder the Orissa Sales Tax
Act, 1947, o

(b} “day” meaps g period from 12°0 clock mid-nighr to the 12’Q  cleck
mid-aight next; '

(¢) “operator” means any p:rson whose name is entered in the
respect of a traesport V:hicle as the holder thereol’ and includes

persont for the time being in churce of sueh Vehicle;

Orisszt Axt
14 ol 1947.

permit In
any

{d) ‘"prescribed’’ means prescribed by rules;
(€) “rules” means rules made under this Acl;

(f) 'Regional Transport Officer’” means an officer appourted as such _ under
the rules made bv the-State Government under the Motor Vehicles Act,  <9of 1958

1933;

*Tor the Bill, sce Orissa Gazette, Cxlraordinary, dated the 18th Fcbruury 1992 (No. 183)
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4, For the purposes of collegtion of toll, _ _
notification, establish barriers at such places on or near the boundary of ~ tho
Staté as may be specified in tlie notification.

5. No transport vehicle liable to pay toll nnder section 3 shall be entered into.
or plicd in the State unless the toll has been paid, and the Toll Tax Officer or. any
officer of the Orissa Motor Vehiclgs Department shail have the power to  prevent
the entry or plyiog of sucb vehiclo made in contraventlon of the provisions of this

Provided that no action under this g
driver of the vehicle has been given a reasonable opportunity of being heard.
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(2} “toll” means the toll levied under agctlon 3;

(#)"“Toll Tax Officer™ mepns apy officer as the Statc Government may, by
notification, a;;gomt fo be theTall Tax Officer for the whole of Qrissa or
apy areg or arehs thereof for the " purposcs of thiy Act, ~ and if¢ludés
a taxing offiger underthe Ofissa Mator Velicleas Taxafion A, 19375;

(1) “transport vehicle' means.a 6tggs catriage, a contract carriage or a goods
. carmiago, ‘ '

() words and expressiung nsed and not defined in this Act but defined in the
Motor Vehicles Act, 1388 shall hayg the meanings 45 respectively assigned
to them in that Aer, -

3. (1) Therc shall be levied a toll on every transport vebicle registered in  any
State other than Qrissa, which enters intq Orissa, at'such rale not “exceéding one
bundred fifty rupess per vehicle-
specify . '

Provided that where toll has been paid once in respect of the entry of & vehicle
no toll shall be levied for any subscquent cntry pf the vehicle on the same day.

(2) The toll skall be paid by the operator of the transport vehicle,

as the State- Government may, by molification,

the State Government w3y, by

6. {1) When 50 required by the Toll Tex Officer or any other person authorised
by him in this behalf or any Officer of the Orissa Motor Vehicles Department, the
driver of a transport vebicle shall stop the vehicle whether at the barrier or any
other place wifhin the State and keep it stationary for 2 reasonabie period in orderto
enable any such Officer or the person so authorised, ac the case may be, to satisfy
himself that the tol!, if payable, hasbeen paid and that other provisions af this Act
bave been compiied with. .

(2) whea the Tali Tax Officer or the person authorised by him under sub-section
{1y or any Officer of the Orissa Motor Vehicles Department has reason to believe—

{a) that the toll has not been paid; or )
(5} that any breach of the provisions of this Act has been committed,

he may detain the vehicle or any partor accessory thereof, sufficient in his
opinion for realisation of the toll or, es" the case may be; the maximum amount of

penaity | . by bt
as the case may be, the penalty is paid or, for the penalty, cash secarity

equivalent thereto is furnished:

leviable under section 7 for such commitment, umtl the toll or,

~
sub-section shall be taken unless the

() The vehicle or any part or accsssory thereof so detained oF the security so
- deposited ehall be dealt with in such manner 85 may be prescribed. .

7. If the Toll Tax Officer is satisfied after magking such enquiry as be may .
deem necessary that any person has committed a  breach of any of the provisions of
this Act or the rules, he may order that such person shall pay, by way of penalty
in addition to the toll, if any, payable by him a sum not excecding two hundred and

fifty rupees;

Provided that no suoh ordec shiall be made unless such person has been given
g reasonabla opportunity of being heard:

£
E

39 of 1588,



Appenl.

Manger of
levy paymenti
and Cotlec-
tion of tall.

Lump sum
paymsgt.

‘Powee of
State Gaver-
nmeat to
exempt from
Toll.

Reciprocal
agrecment.

Protection of
action taken
in good falth

Powera to
make rules.

41

8. Any persop . aggrieved by an  order madc under section 7 or any order of
detention of any transport vehicle or any part or accessory thereof made
under section 6, may, Within thirty days from the date of communication of such
order to him, prefer an appeal to such appellate authority as may be prescribed
and the order of such appellate authority shall be final,’ ,

9, (1) The tol) shall be levied, paid aud collected in such manner as may bo
prescribed.

(2) Without prejudice to the provigions of sub-section (I) any toll, penally or
other dues recoverabie under this Act, if not paid within fifteen days of its becoming *

- due, may be recovered in the same manner ag arrears of land revenue.

10. Notwithstanding anything contained in the foregoing provisionz of this
Act, on application being made to that effect by an operator, ¢ Regional Transport

cer may accept a lump sum in lien of the amount of toll that may be payable in
respect of a transport vehicle for a period of one month or a. number of consecutive
months, 1o be paid in advance at such rate as may be prescribed:

. Provided thatany change-in the rate of toll which mpy come into force aftor
the date of such lump sum payment in advance shall hayve the effect of making a
proportionate change in the lump sum amount paid in relation to the part of the
period during which such changed rate remaias in force,

11. The State Government may, by potification exempt in whole or in part any
transpori vehicle or claes of transport vehicles from the payment of toll for such
period and subject to such réatrictions and conditions as may be specified in the
notification,

12. Notwithstanding" anything contained in this Act, where any rteciprocal
agreement relating to levyocollection and payment of the toll iz entered into by
the State Government with any other - State Government, the levy, collection and
payment of the toll shall bein accordance with the termé and conditions of such
agreement ; i ’

Proyided that the ivll so Jevied shall pot exceed the toll which wauld have
atherwise been levied under other provisions of this” Act.

13. No suit, prosecution or other legai proceeding shall lie against any
person for anything which is in good faith done or purported or intended to be
done in pursuance of the provisions of'this Act or the rules.

14. (1) The State Governmont may, after previous - publication, make rules for
carrying out the provisions of this Aet. .

{2) To particular and without prejud.icc to the generality of the foregoing powers,
such rules may provide for ail or 2ny of the following matters, famely:— -

(i) the manner of dealing with tho vehicle or the part or accesso
thereof detdined, or the security deposited under sub-section (3) of section :’S}:

(i) appellate authority to be prescribed under section §;

(fii) the manner-of levy, payment and collection of the toll under sub-section
(1) of section 9; )

(/¥) any othsr maiter which has to be or may be prescribed.
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8. Any person  aggrieved by an order made under section 7 or any order of
detention "of aay transport vehicle or any part or gccessory thereof made
under section 6, may, Within thirty days from the date of communication of such
otrder to him, prefer 8n appeal to such appoliate authority as may be prescribed
and the order of such appellate authority shall be final, .

9, (1) The toll shall be levied, paid and collected in such manner as may be
prescribed.

(2) Withaut prejudice to the provisions of sub-section (I) any toll, penalty or
other dues recoverable under this Act, if not paid withir fifteen days of its becoming

- due, may be recovered in the same ndanoer as arrcars of land revenue.

10. Notwithstanding anything contdined in the foregolng provisions of this
Act, on application being made to that effect by an operator, a Regional Transport
Officer inay accept a lump sum ia Keu of the amount of tolf that may be payable in
rzspect of a transport vehicle for a period of one month or a. number of conseculive
months, to be paid in advance et such rate as may be prescribed;

. Provided thatany chango-in the rate of toll which may come into force -aftor
the date of such lump sum payment in advance shall have the effect of making a
proportionate change in the lump sim amount paid in relation to the part of the
periad during which such ¢changed rato remains in force. '

11. The State Government may, by notification exempt in whole or in part any
transport vebicle or claes of tramsport vehicles from the payment of toll for snch
period and subject to such reatrictions and conditions ag may be specified-in the
notification,

12. Notwithstanding anything contained in this Act, where any reciprocal
agreement relating to levyycollection and payment of the toll is eatered into by
the State Governmeat with any other  State Government, the levy, collection and
payment of the foll shall be in accordance with the terms and conditions of such
agreement ; ) ’

Proyided that the- tull so levied shall pot exceed the toll which would have
otherwise been levied under other provisions of this® Act.

13. No suit, prosecution or other legal proceeding shall lie against nny
person for anything which is in good faith done or purported or intended to be
done in pursuante of the provisions of'this Act or the rules.

- 14, (1) The State Government may, after previous - publicationr, make rules for
carrying out the provisions of this Aet. .

(2) In particular and without prejud‘icc to the generality of the foregoing powers,
such rules may provide for all or any of the following matters, Bamely:— -

(/) the manner of dealing with the vehicle or the part or accessory
thereof detdined, or the seturity deposited under sub-section (3) of section 6}

'(H) appellate authority to be prescribed under section 8;

(fi5) the manner-of levy, payment and collection of the toll under sub-section
(1) of section 9; : -

({v) any other matrer which has to be or may be prescribed,



